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The Goa, Daman rand Diu ,Village Panchayats Regulation 
(Amendment 1 Bill, 1977 

'@ill 'No. 7 of 1977) 

;Be, -it enached by -the -he@slative Assembly of 
Daman and Diu in tihe Tkvmky-a@ha Year 
Republic of India as follows:-- 

1. ;Short ;Bit& and c.0rmnencenzlen-t. - (3) This k c t  
may ibe 1 called &E :GD~,  I h m n  md 'Diu Village ' a- 
~ c l x ~ g ~ X 9  'Regalation ( &endmeat) Act, 197'7. 

(2)  It &dl come into force at oaae. 

P r l  
2. Ammdment of section 24. -In sub- 

ee.ctiaa (2) of section 24 of the Goa, 

1 
1 

Daman and Diu.Villa;ge Panchayats R~egu- R@ffulFm 
laf;Son, .-19'612, the: words '!of not less than 9 of 1962. 
tw&h.irds" &dl  be deleted. 



Staiemenf af Objects and Reasons 

The Bill proposes to  bring wctiod 24 of the Goa, 
Daman and Diu Village Panchayats Regulation, 1962 
on par with sectkn 56 of the Goa, Daman a d  Diu 
Municipalities Act, 1969. 

Accordilng t !  action 24 of the Village Panchayat-s 
Re@la!tibn, a <motion of no-confidenice ~gaimst the 
Chairman or the VicecChaijnnan to be carried mqujl- 
res a majwilty of not lie= than twu-tbird~ of the 
members of the Panchayat whereas as per section 5n6 
of the Municipalities Act, Presidmlt or Vii&~&e- 
slkleint of the Municipality can be removed by a 
res01u'tion lpwssed by a simple majority of the totall 
number of Councill~ors . I 

I 
It is found by past experience that the two 'thirrd 

majority prwccribed by the Regulation i& mparat  
tively high and wikh the rmlt section 2% bemme 
inoprative since ,ilk cvruld not be invoked agaihst the 
Chdsman and Vice~Cha3trm~n even when majority 
of melmbel.s found the Chairman dr Vice-Chairman 
to ble negligent in cli~charging their duties. Sec- 
tion 25 of the Regulation was: also found to  be 
eneffective sirnee i t  is difificult Por an m£icer s p ~  
cified therein to assess the work of the C h a i m  
and Vice-lChman;*.d revery Panehayat and in any 
case he cam& make a better assessment than the 
members of the concerned ViBzge Panchayat. 

It themfore felt newsmry t o  amend the Village 
Panchayat Regulation to make section 24 effective 
and optfxative whereby majority of rnetmbem or 
Pmichayat is ~ernp~vered 'to remove, Chairman or 

- Vice-Chairman in appropriate cases. I 
I 

Financial Memorandum 

The Bill does nct envisages any financw c o d  
rnikt'tment. 

Pana ji: R. S. FEKNANDES 
31st March, 1977. M. L. A. 

I 

Assembly Hall, M. M. NAIK 
I 

h.nafi Secretary to the Legisiative Assembly 
d Gda, Daman and Diu. , 

2nd April, 1977. 



(Annexure to Bill No. 7 of 1977) 

The Goa, Daman and Diu Village Panchayats Regulation 
I Amendment) Bill, 1977 

The Goa. Daman and Diu Village Panchayats Regulation, 1962 

(Regulls)ion Nlo. 9 of 1962) 

24. Motion of no-cmpidence. - (1) A motion oE, no-confii 
dence may be moved by any member of a Panchayat against 
the chairman or the vice-chairman after giving such notice 
thereof as may be prescribed. 

(2) If the motion is carried by a majority of not less than 
two-t- of We htal nurnmr of members W the Panchayat, 
the chairman or the vice-chairman, as the case may be, shall 
cease to hold office after a period of three days from the 
date on which the motion is carried unless he has resigned 
earlier. 

(3) Notwithstanding anything contained in this Regulation, 
the chairman or the vice-chairman shall not preside over a 
meeting in which a vote of no-confidence is discussed against 
him, but he shall have the right to speak or otherwise t a d  
part in the proceedings of such meeting. 

I 
Aasembly Hall, I M. M. NAIK . 

Panaji, Secretary to the Legislative Assembly 
" 2nd April, 1977. of Goa, Daman and Diu. 


